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IN THE CERTJAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH
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0.A. 847/95 ’ Date: 22-6-1998

Betweens .
1. A, Venkata‘faja
«. Applicants

R
|
2. A. Ranga Ra?
|
l -VS-

1. The Secretary,
Dept. of Atbmic Energy.
B.AWR .C . CSM Marg:
Mumbai.

2. The Joint éecretary,
Dept. of Atomic Engrgy,
B.ARLWG., CSH Marg,
MuMbai. (!

3, The Chief gxecutive.

Nuclear Fuel Complex,
'HYderabad4f

4. The Deput%‘Chief Executive
(Administration)
Nuclear Pﬁel Complex,

Hyderabad.

fl
Counsel for %he applicants: Ms. N. Shobha

.« Respondents

|
cQunsel for (the respondents:Mr. V. Bhemanna

:l'

Hon'ble Shriﬁn. Rangarajan, Member (A)

Hon'ble Shr# B.S. Hai Parameswar, Member (J)
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‘ Date: 22-6-1998

RDER
ri R. Rangarajan, Member (A)

Heard H}. A. Ravi Babu for Smt. Shoba for the

applicants and n
learned counsel
he will produce
after 1990 till

see whether the

dered during tha

the respondents

his assurance th

. No document givé

l

one for the respondents. Though the
on earlier occasion

for the respondents/submitted that

the details of the selection held

the aﬁplicants were promoted so as to

Fase of the applicants were consi-

i—period. the learned counsel for
%s not present teday inspite of
Et he will be present today.

n by the department has been

produced. Hence we are aisposing of the OA

in accordance wﬁth Rule 16(2) of the CAT Procedure

Rule as we are

as this 0A waes %

|

f
2 The fir:

pot inclined to adjourn the same

iled in the year 1995.

st applicant in this CA was

appointed as Tra?esman T/B in the year 1978,

Subsequently he %as promoted to T/C. He was further

promoted to Tradééman 'D' in the year 1986.

3. The se%

as Tradesman 'A

ond applicant was appointed --

° in the year 1978, subsequently

promoted to Tradesman 'B'in the year 1982, to

Tra@gﬁpanr'¢' in

4. ‘It is s

the year 1986.

éated that the first applicant

in Mechénical'sn

NPT & WO

§

itional qualification viz. Diploma

jiineering and second applicant had
fBrole .

%Flectrical Engineering pDiploma.

On acquring the'addltional gqualification the

first applioant gas promoted to the grade of

Scientific assi%

tant 'A' in the year 1989 and

the secﬁhd ébpli%ant in the year 1990._ They submit

oy
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that their jun ors were promoted as 8cientific
Assistant ‘b' Jyereas*tﬁéﬁ“applicants hﬁ@%gnot
been prombtedrhlong with them. The first
applicant was promoted as Scientlfic Asstt.'B’
in the year 1993 whereas the second applicant
was_promoted iq thq\year 1994. The grievance
of the appiicaéts ;;e'that they should have

been promofed ﬁn the year 1992 itself as
SCientificrAsaét. ‘B*' in view of change in the
promotion,polg%y. The first applicant submitted
a representation dt. 16-9-94 addressed t0 R=1
for re-examinihg his case for eljvating him

as Scientifingssistant '8' prior to 1992 to
protect his sJatus and other service interests.
That was reje%ted by letter No. NFC/PAR/O4/012/
1753 4t. 6-12%94 (page 19 to the CA). The second

applicant suHTitted a representation dt. 2-4-94

for his promoﬁion. That was rejefted by letter

|
. No. NFC/R-II/I2~94/84O dt. 29-6-1994 (page 33 to the

0a). J{

5. A regly haé'been filed in this Oa. The
sum and subsgance of the reply is that the
selection fog promotion to SA'A' and 'B' is a
cbmbinedonehand those who ﬁﬁg@ not found fit

for sA 'B* a%d are found fit for SA 'A' then

they are pogfed as SA 'A'. There is no separate
selection fq} SA 'B'. To estzblish the above
submissioné%ey have enclosed a list of candidates
interviewed[?uring the year 1989 - 390 and in that
all of them[bere promoted as SA 'A' except two
who were pr%moted as SA 'B' They also submit that

the applicaﬁts were considered after they acquired

additional qualification while in service, for

§>>/////ﬂ ‘ .4y




B' during the year 89-90 but

-—_,.._.,__ —_

promotion O EA[
j
they were not fo{ nd eligible for promotion to
[
SA 'B'. They alsp submit that the same procedure

was followed in}%he year 90-92 also.

6. If'the;%pplicants hove not qualifi€d

for promotion t? SA'B* and if they were

qualified only ﬁor SA 'A',ﬂe during the year 89-90
then it is notipossible for us to direct the

respondents tofpromote them as SA 'B'. The
r

applicants._ havernot refuted the fact that they had
not‘beenfoundiguitable in the year B89=- 90.
If they have aggrieved by the decision of the

selection commiptee they should have- challenged.thlt

selection :
/ separately which, it appears, was not done by the

applicants, ;

| [

7. Be thgt as it may, the applicants
H

submit in their rejoinder that even in the
year 1992 some |of their juniors were considered

A
and given SA f?' bypasding SA 'A' post and as the
! .

applicants weq? not considered for SA 'B',they

prazﬁ/that a #éview DEC should take place to

consider theif;casegin the year 1992 also,
!
8. To examine whether any selection were

|
conductedraftqr 1990 till¥ they were.promoted as
SA'B' in the %ear 93 and 94 we asked the respondents
+o produce th% selection proceedings, if any  for
proéotion to ﬁh 'B'. But,as stated earlier, the
respondents ﬁéilod o produce ahy such correspondence

-

|

9. In view of the above circumstance: the

following directionsare givens

a5/~
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(375, JAL PARAIESWAR) (R. RANGARAJAN)
‘zﬂ’f/f’,,,f”ﬁéager(g) . Member (A)
Q,L{(,U’L%‘ ﬂ«w »

(1) 1£ beth?the applicants were not considered

I
! for pro?htion to SA 'B' after they were

selecteéffor SA 'A' in the year 1989 and
1990 regpectively_then the cases of the
applica%ts should also be considered by

a revieé DPC. If any selections were
conduct%d in between the period 1990 till
- they wez.ie promoted in 1993 and 1994
respecﬁively as SA 'B' and if found fit

in the |[review DPC they should be promoted

in that|year when they were found fit and

therebj preponing their promotion to the

! Y
post cf'SA 'n' from the Istiwer date of
1993 aﬁF 1994;
(ii) In purﬁuance of the above direction if they
were promoted they are entitled to full

conseqﬁential benefits;

(111) If-theéreview DPC is conducted as directed

earlig% for considering the casés of the
applié%nts for promotion as SA *'B' during
vthe peljriod 1990 to 1993 & 1994when they were
pnamotéd as SA 'B' respectively, and if
~ they é%re not found fit in that review ch
selec?&on then the applicants should be
inforﬁLd_of the results indicating the

1
date ﬁhen the selection committee met.
_ | i ‘
10. with Qha above directions OA is disposed of

l Nt —E

with no erder,ﬁs to costs,.
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Copy tot

1.

2,

3.

4,

/

The Secretary, Dept. of Atomic Energy,

B.F\‘H.C.’ o5n marg, F"iumbai

The Joint Secretary, Dept. of Atomic Energy,
BeA.R.Cuey, CoeS.MoMarg, Mimbai,

The Chief Executive, HNuclear Fuel Complex,
Hyderabad.,

The Dy.Chief Executive, (Administration),
Muclear Fuel Complex, Hyderabad.

. Cne copy to Ms.N.Shuba,ﬂduacat@,EHT,Hydsraba&:

One copy to Hr.U;Bhimanna,Addl.CBSCQPAT,HydarEbad;

., One copy to ,D;R(ﬂ),CAT,Hyderﬁbad:_

One duplicate copy.
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